
FIR No. 601/2020
State Vs. Pradeep Kumar Majhi & Ors.
PS Naraina

20.10.2020

Present: Sh. Ravinder Kumar, Ld. Addl. PP for the State through VC.

ASI Vijender Kumar in person.

IO   moved   an   application   for   issuing   NBW   against   accused

Kishor Majhi.

Ld.   Addl.   PP   submits   that   on   15.09.2020   accused   Pradeep

Kumar Majhi and Ravinder Nayak were arrested and from their possession

367.930   kg   of   ganja   was   recovered.   During   the   interrogation   accused

Pradeep Kumar Majhi disclosed that he with the help of his accomplices

namely Azmi, Sugreeba Kandha @ Suraj and Radha Kant Nayak took the

ganja  from Odisha.  Ld.  Addl.  PP further  submits  that  accused Azmi was

arrested   from   village   Sahbar,   Kaas   Ganj,   UP   however   other   accused

Sugreeba Kandha and Radha Kant could not be arrested and NBW against

them have already been issued vide order dated 19.10.2020. Ld. Addl. PP

further   submits   that   the   RC   of   the   truck   which   was   being   used   for

transportation of contraband is in the name of Kishor Majhi and hence NBW

be also issued against him to unearth the conspiracy.

Heard. In view of the submissions made by Ld. Addl. PP for

the State, issue NBW against accused Kishor Majhi for 05.11.2020.

Order be uploaded on Delhi District Courts website.

               (Ajay Kumar Jain)
                Special JudgeNDPS

             New Delhi/20.10.2020



NCB Vs. Mark Paul Obioma
Case No. SC/9589/16

20.10.2020

Present: Sh. P.C. Aggarwal, SPP for NCB through VC.

Sh. Hasim Alam alongwith Sh. Bhanu Kaushik, Ld. Counsels 

for applicant/accused Mark Paul Obioma through VC.

Part arguments heard. Ld. SPP requests some more time for

seeking instructions.

Accordingly,   list   this   application   for   further   arguments   on

03.11.2020.

Order be uploaded on Delhi District Courts website.

               (Ajay Kumar Jain)
                Special JudgeNDPS

             New Delhi/20.10.2020



Case No. VIII/35/DZU/2018
NCB Vs. Asante Pinket Owusu

20.10.2020

Present: Sh. Mukesh Malik, SPP for NCB through VC.

Sh. Ajay Verma,Ld. Counsel for applicant/accused through VC.

Ld.  SPP   submits   that   reply   could  not  be  prepared as   IO  is

under quarantine.

At   request,   list   this  application  for   reply  and arguments  on

29.10.2020.

Order be uploaded on Delhi District Courts website.

               (Ajay Kumar Jain)
                Special JudgeNDPS

             New Delhi/20.10.2020



FIR No. 39/16
State Vs. Mohd. Hafiz
PS Special Cell

20.10.2020

Present: Sh. Ravinder Kumar, Ld. Addl. PP for the State through VC.

Sh. Kanhaiya Singhal, Ld. Counsel for applicant/accused Hafiz 

through VC.

At request, list this application for arguments on 17.11.2020.

Order be uploaded on Delhi District Courts website.

               (Ajay Kumar Jain)
                Special JudgeNDPS

             New Delhi/20.10.2020



FIR No. 44/13
State Vs. Vaibhav Gupta
PS Special Cell

20.10.2020

Present: Sh. Ravinder Kumar, Ld. Addl. PP for the State through Vc.

Sh. Vinit Jain and Ms. Sushma Sharma, Ld. Counsels for 

accused Vaibhav Gupta through VC.

Accused Vaibhav Gupta not present. Ld. Counsels submit that

they will produce the accused on next date of hearing.

List this application on 20.11.2020.

Order be uploaded on Delhi District Courts website.

               (Ajay Kumar Jain)
                Special JudgeNDPS

             New Delhi/20.10.2020



FIR No. 128/18
State Vs. Sayed Khan
PS Special Cell

20.10.2020

Present: Sh. Ravinder Kumar, Ld. Addl. PP for the State through VC.

Ms. Sushma Sharma, Ld. Counsel for applicant/accused Sayed 

Khan through VC.

Ld.   Addl.   PP   requests   some   time   to   verify   the   marriage

documents.

Accordingly, list this application for reply and arguments on

28.10.2020.

Order be uploaded on Delhi District Courts website.

               (Ajay Kumar Jain)
                Special JudgeNDPS

             New Delhi/20.10.2020



Bail Application
State vs. Om Dutt Mishra

FIR No. 1029/2015
PS: Vasant Kunj (North)

U/s 302/201 IPC

20.10.2020

Present : Sh. Dharam Chand, Ld. Addl. PP for State.

Sh. Suresh Sisodia, ld. counsel for applicant/ accused Om 

Dutt Mishra.

 This is an application u/s 439 Cr.P.C for grant of bail to 

accused/ applicant Om Dutt Mishra.

 It is submitted in the application that the applicant is in 

JC since 05.10.2015. Investigation of this case has been completed. 

Charge sheet has been filed. Most of the material witnesses have bee 

examined.  It  was  revealed  during  the  deceased  died  due  to 

electrocution and a piece of wire was sent to FSL. The FSL report of 

the alleged wire has not supported the case of the prosecution. It is 

further  submitted  that  the  present  case  is  totally  based  on 

circumstances and there is no direct evidence against the applicant. 

Father  of  applicant  is  suffering  from  knee  problems  and  is  bed 

ridden.  Mother  of  applicant  is  also  facing  kidney  problem and is 

under treatment. Applicant is a married person and has a wife and 

one year old daughter to look after. The applicant is asthmatic and 

suffering  from  kidney  stone.  The  applicant  has  been  falsely 

implicated in this case. 

 I have heard ld. counsel for applicant and ld. Addl. PP 

for State.
               

  (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

               20.10.2020



Ld.  counsel  for  accused has  contended that  the entire 

case of the prosecution is based on circumstantial evidence and the 

evidence so far on the record shows that the chain of circumstances 

has  broken  down.  He  has  further  contended  that  the  alleged 

recovery  of  electricity  wire  has  not  been  proved  as  despite 

availability of witnesses, IO failed to join any public witness as has 

been admitted by PW22.

 Per  contra,  ld.  Addl.  PP  has  contended  that  the 

prosecution  by  the  evidence  so  far  has  been  able  to  show  the 

circumstance. He has further contended that because of the gravity 

of offence, bail should not be granted to the applicant. He has further 

contended that there is a CCTV footage which clearly shows that the 

deceased was in the company of the accused on the date of incident. 

He has further contended that the dead body was found at the place 

of which the accused was the care taker. He has further  contended 

that on the day of incident, the accused had telephoned the deceased 

and thereafter,  the  location of  the  deceased and the  accused  was 

same.  The  mobile  phone  of  the  deceased,  which  was  in  his 

possession, has been recovered from the accused and the accused 

has been using his own number in that mobile phone. These are the 

circumstances enough and at this stage, no case for grant of bail is 

made out. 

 I  have  considered  the  rival  submissions  and  gone 

through the evidence recorded so far.

Without commenting on the merits of  the evidence or 

the value of the evidence which has been argued by both the parties 

               

  (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

               20.10.2020



in their contentions, I find that so far there is evidence on record 

which does not warrant the release of accused on bail. 

 The other grounds taken are the illness of parents of the 

accused and certain illnesses which the accused is suffering from. 

However, these are not the grounds on which regular bail  can be 

granted as the regular bail has to be granted on the merits of the case 

in hand, which does not warrant grant of bail to the accused. In these 

circumstances,   the  application  at  hand  is  dismissed.  Order  be 

uploaded on the website of Delhi District Court.

         (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

        20.10.2020

It   is   certified   that   Video   Conferencing   was   held   in   an 
uninterrupted manner and during the proceedings, no objections were raised 
by   either   of   the   parties   regarding   the   connectivity   i.e.   audio   or   visual 
quality.

Reader/20.10.2020

               

  (Parveen Singh)
ASJ-03/NDD/PHC/New Delhi

               20.10.2020


